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F. No. 1A3-22/19/2021-1A.111 [E 164361]
Government of India
Ministry of Environment, Forest ant'i Flimate Change
(Impact Assessment Division)

L 2.2.2.2.1
Indira Paryavaran Bhawan
Aliganj, Jorbagh Road
New Delhi-110 003
Dated: 20t September, 2021
ORDER

Sub: Directions under Section 5 of the Environment (Protection)
Act, 1986 to not grant or renew CTO unless Environment
Clearance, as applicable, has been obtained - regarding.

Whereas, prior Environmental Clearance is a statutory requirement for
project/activities covered in the schedule of the EIA Notification 2006, issued

under section 3 of the Environment (Protection} Act, 1986.

2 And whereas, obtaining the consents under Water (Prevention & Control

of Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1921 is
mandatory for all industrial units in Red, Orange and Green categories.

3. And whereas, the grant of EC and Consents are requirements under
different statutes and are not inter-dependent and can be carried out as =z
parallel process.

4. And whereas, many a times it has been observed that while industrial
units are in_possession of valid ‘Consent to Establish’ (CTE)/ ‘Consent to
Operate’ (CTO)j issued by State Pollution Control Boards (SPCBs)/ UT Pollution
Control Committees (UTPCC), however, they have not obtained the
Environmental Clearance (EC), even though it was required as per provisions of
EIA Notification 2006.

S.  And whereas, it has been observed that this situation 1s arising because
majority of the SPCBs/ UTPCCs are issuing CTE/CTO to projects without
ascertaining the applicability of prior EC to projects/ activities, resulting in an
avoidable situation of closure for even those industries also who seek T:(; carry
out their activities following due procedure. '
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Now therefore, in exercise of powers conferred by section 5 of the

Environment (Protection) Act, 1986 (29 of 1986), the Central Government,
hereby directs that all SPCB/UTPCC shall;

.

de

To

Ascertain  the applicability of EIA Notification at the time of
grant/renewal of CTE and stipulate appropriate condition for obtaining
Environmental Clearance (EC), if applicable, before construction/
commencement of project/activity,

Ensure that the project proponent possesses a valid Prior EC in terms of
the extant EIA Notification, if applicable, at the time of grant/renewal of
CTO and no CTO shall be granted or renewed unless EC, if applicable,
has been obtained.

This is issued with the approval of the Competent Authority.

——
(A K Agrawal
Director

Chairmen of all State/UT Pollution Control Boards and Pollution Control
Committees

Copy for information to:

1

2,

PS to Hon’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS (EF&CC)

PPS to Secretary (EF&CC)

PPS to AS(RA)/JS(SKB)

Chairman of all the Expert Appraisal Committees
Chairperson/Member Secretaries of all the SEIAAs/SEACs

All the Officers of IA Division, MOEFCC

Website MOEF&CC/ Guard file.
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CENTRAL POLLUTION CONTROL BOARD
(Ministry of Environment, Forest and Climate Change)

Parivesh Bhawan, East Arjun Nagar
DELHI-110 032
website: www.cpcb.nic.in
(December 21, 2016)
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Abbreviations

Air Pollution Control Device
Bio-medical Waste Management Rules
Common Bio-medical Waste Treatment and Disposal

Facility

Carbon Monoxide

Carbon Dioxide

Central Pollution Control Board
Coastal Regulation Zone

Diesel Generator
Environmental Clearance
Environment Impact Assessment
Effluent Treatment Plant
Global Positioning System
Health Care Facilities

Hydrochloric Acid
Hazardous and Other Waste (Management &

Transboundary Movement) Rules, 2016

Mega Hertz

Ministry of Environment, Forest & Climate Change
Kilometer

Kilowatt

Memorandum of Understanding

National Accreditation Board for Testing and
Laboratories

Oxides of Nitrogen

Oxygen

Pollution Control Committee

Programmable Logical Control

State Environment Impact Assessment Authority
Secured Landfill

State Pollution Control Board

Treatment Storage and Disposal Facility

Total Organic Carbon

Volatile Organic Compounds
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1)

Introduction

A Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) is a set up
where biomedical waste generated from member health care facilities is imparted
necessary treatment to reduce adverse effects that this waste may pose on human
health and environment. The treated recyclable waste may finally be sent for disposal
in a secured landfill or for recycling.

According to the Bio-medical Waste Management Rules, 2016, "bio-medical waste
treatment and disposal facility” means any facility wherein treatment, disposal of
bio-mediical waste or processes incidental to such treatment and disposal is carried
out, and includes common bio-medical waste treatment facilities and “operator of a
common bio-medical waste treatment facility” means a person who owns or controls
a Common Bio-medical Waste Treatment and Disposal Facility (CBWTF) for the
collection, reception, storage, transport, treatment, disposal or any other form of
handling of bio-medical waste.

The Bio-medical Waste Management Rules, 2016 (hereafter referred as BMWM
Rules) restricts occupier for establishment of on-site or captive bio-medical waste
treatment and disposal facility, if a service of common bio- medical waste treatment
and disposal facility is available within a distance of seventy-five kilometer, as
installation of individual treatment facility by health care facility (HCF) requires
comparatively high capital investment. In addition, it requires separate dedicated and
trained skilled manpower and infrastructure development for proper operation and
maintenance of treatment systems. The concept of CBWTFis not only addresses such
problems but also prevents proliferation of treatment technologies in a particular
town or city. In turn, it reduces the monitoring pressure on regulatory agencies. By
running the treatment equipment at CBWTF to its full capacity, the cost of treatment
of per kilogram bio-medical waste gets significantly reduced. Its considerable
advantages have made CBWTF popular and proven concept in most part of the
world.

The CBWTFs are also required to set up based on the need for ensuring
environmentally sound management of bio-medical waste keeping in view the
techno-economic feasibility and viable operation of the facility with minimal impact
on human health and environment.

Since 1998, the CBWTF as an option for treatment of bio-medical waste also been
legally introduced in India. Considering the likely impacts that may cause to the
patients undergoing treatment because of operation of the captive treatment

CEE & I
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equipment within the health care facilities (HCFs), now the Bio-medical Waste
Management Rules, 2016 restricts the Occupier (i.e., HCF) for ensuring treatment and
disposal of generated bio-medical waste through a CBWTF, located within a distance
of 75 KM. Further, these rules eased the bottleneck in upbringing the CBWTF by
making department in the business allocation of land assignment in the State or UT
administration responsible for providing a suitable site (s) within its jurisdiction.

The concept of CBWTF is also being widely accepted in India among the healthcare
units, medical associations and entrepreneurs. In order to set up a CBWTF to its
maximum perfection, care shall be taken in choosing the right technology,
development of CBWTF area, proper designing of transportation system to achieve
optimum results etc. Key features of CBWTF have been addressed in the subsequent

sections.

To facilitate the treatment and disposal of bio-medical waste generated from the
HCFs, at present (as per Annual Report 2014 submitted by the SPCBs/PCCs), there
are 192 no. of CBWTFs in operation and 33 no. of CBWTFs are under construction.
Also, the Bio-medical Waste Management Rules, 2016 mandates that the operator of
a CBWTF authorised by the prescribed authority is required to take all necessary
steps to ensure that the bio-medical waste collected from the occupier is
transported, handled, stored, treated and disposed of, without any adverse effect to
the human health and the environment, in accordance with the BMWM Rules and
the guidelines issued by the Central Government or the Central Pollution Control
Board (CPCB) from time to time. Therefore, these guidelines have been prepared
with an aim to have uniformity in ensuring site selection, allowing and establishment
of a state-of-the-art CBWTF, operation as well as verification of compliance to the
BMWM Rules, 2016 throughout the country. However, any other aspects which are
not been covered under these guidelines and needs attention, in such a case, the
prescribed authority may take suitable action in the interest of protection of the
environment in consultation with MoEF & CC/CPCB. Also, it is pertinent to mention
here that these guidelines are mandatory henceforth under the Bio-medical Waste

Management Rules, 2016

Criteria for development of a new Common Bio-medical Waste Treatment and
Disposal Facility for a locality or region.

Prior to allowing any new CBWTF, following criteria or steps may be followed:

Prescribed authority under the BMWM Rules, 2016 [i.e., State Pollution Control Bo§rd
(SPCB) in the respective State or Pollution Control Committee (PCC) in the respective
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Unlon Territory Administration] Is required to prepare an inventory or review with
regard 1o the blo-medical waste generation at least once In five years in the
coverage areas of the exlsting blo-medical waste treatment and disposal facility, The
proscribed authorlty s also required to oxtrapolate the coverage-area wise
blo-medical waste ganeration for the next ten years,

SPCH/PCC s requlred to conduct gap analysls w.rto coverage area of the
blo-medical waste generation and also projected over a period of next ten years,
adequacy of exlsting treatment capacity of the CBWTF in each coverage area of
radiug 75 KM, as glven In Annexure-I,

All the SPCBs and PCCs shall conduct the gap analysls and based on the gap analysis,
action plan for development of new CBWTFs is required to be prepared and
submitted to MoEF & €C & CPCB within six months’ time. In case of States/UTs,
where no CBWTF s available, In such a case, SPCB/PCC being prescribed authority
under the BMWM Rules Is required to submit the detailed proposal to MoEF &
CC/MoH & FW through the respective State Government or UT Administration. Also,
the option of forming assoclation by the group of heath care facilities (HCFs) to
develop their own CBWTF also be encouraged following these guideline. In case, any
coverage area requlres additional treatment capacity , in such a case, action may be
Initiated by the prescribed authority for allowing a new CBWTF in that locality
without interfering the coverage area of the existing CBWTF and beds covered by the
existing CBWTF,

SPCB/PCC shall identify the coverage area, which require additional treatment facility
and bring it to the notice of the concerned department in the business allocation of
land assignment in the respective State Government or UT Administration. The
department in the business allocation of land assignment shall be responsible for
providing suitable site In the identified coverage area for setting up of a CBWTF, in
consultation with the prescribed authority (i.e., SPCB/PCC), other stakeholders and in
accordance with these guidelines issued by CPCB from time to time.

Alternately, a CBWTF may also be allowed to be established on a land procured by

an entrepreneur in accordance with the location criteria suggested under these
quidelines,

The SPCB/PCC or concerned department in the business allocation of land
assignment in the respective State Government or UT Administration may seek
expression of interest from the proponents for development of new CBWTF (s) in the
identified coverage area, Upon allocation of site to the proponent, the proponent is
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h)

required to take necessary approvals as required under the Environment (Protection)
Act, 1986 for development of the new CBWTF in accordance with these guidelines.

In the absence of expression of interest by any proponent, then SPCB/PCC shall insist
health care facilities to form association and to develope its own CBWTF in line with
these guidelines or to have captive treatment facilities for ensuring treatment and
disposal of generated bio-medical waste as stipulated under the BMWM Rules, 2016.

In case of any regulatory action including closure of any existing CBWTF is inevitable,
the respective SPCB/PCC may take action under the BMWM Rules including for
making alternate arrangement to ensure safe disposal of the bio-medical waste
generated from the member health care facilities of such default CBWTF through

CBWTF located nearby.

In case of hilly areas considering the geography, only one CBWTF with adequate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection and
allocation of site etc, should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Committee.

The criteria for development of CBWTFs in any coverage area is also depicted in
Figure 1.
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Figure 1. Criteria for Development of a CBWTF in a coverage area
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3)

(a)

(b)

(a)

(b)

4)

Duties of the operator of a common bio-medical waste treatment and disposal
facility

The duties of the operator of a common bio-medical waste treatment and disposal
facility (CBWTF) as enunciated under Rule 5 of the Bio-medical Waste Management
Rules, 2016 shall be ensured and complied with. Also, all the existing CBWTFs shall
also complete augmentation of the existing incineration facility so as to comply
w.r.to the residence time as well as emission norms including for Dioxins and Furans
prescribed under BMWM Rules, 2016 within two years from the date of notification
of the BMWM Rules, 2016 (i.e., prior to 27.03.2018). In addition to the above, to
ensure proper management of bio-medical waste in the respective coverage area, as

a mitigation measure, especially in the event of

a temporary break down (not more than a week) of a CBWTF especially for
rectification of the refractory lining of the incineration chambers or change of
requisite APCD due to failure; and

Closure of a CBWTF for violation of the provisions of the BMWM Rules or any other
reason.

Prior to commencement of a new CBWTF as well as all the existing CBWTF Operators
are required to submit action plan, to the respective SPCB/PCC, for imposing suitable
condition while granting authorisation under the BMWM Rules, 2016. The action plan

should also include:

a MoU made with the nearest CBWTF located within the respective State/UT, as

there is no CBWTF located nearby then such CBWTF

alternate arrangement. In case, if
eatment

should have to install stand by treatment equipment (equal to the existing tr
capacity as per consents granted by the SPCB/PCC), and

decontamination plan of the CBWTF for execution of such plan prior to closure of a
CBWTF.

Applicability of these guidelines

These guidelines are applicable to all the upcoming or new CBWTFs. In case of the
existing CBWTFs, these guidelines shall be applicable in case

the existing CBWTFs desires to expand or enhance the existing treatment capacity

(or)
the existing CBWTFs desires to modernize the existing trea
new equipment with enhancement in the existing treatment capacity.

tment equipment with the
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5)

5.1

5.2

5.3

Environmental laws applicable for commissioning or operation of a CBWTF

Operation of a CBWTF leads to air emissions as well as waste water generation as in
case of an industrial operation. Most common sources of waste water generation in
CBWTFs are vehicle washing, floor washing, and scrubbed liquid effluent from air
pollution control systems attached with the incinerator/plasma pyrolysis. Incineration

as well as DG Set is the general source of air emissions.

(such as Land Use /Change in Land Use as applicable) required

Any other approvals
ave to be complied with by the

from the concerned authorities under various laws h
proponent of the CBWTF prior to development of a CBWTF:

Consents under Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 as well as Authorization under

the BMWM Rules, 2016

The project proponent of the CBWTF is required to obtain ‘Consent to Establishment’
under Rule 25 of the Water (Prevention and Control of Pollution) Act, 1974 and
under Rule 21 of the Air (Prevention and Control of Pollution) Act, 1981, from the
respective prescribed authority ie. SPCB/PCC. Upon installation of the requisite
equipment, the CBWTF Operator is also required to obtain authorization under
BMWM Rules, 2016 co-terminus with consent to operate under Water (Prevention
and Control of Pollution) Act, 1976 & Air (Prevention and Control of Pollution) Act,
1981 from the respective SPCB/PCC prior to commencement of the CBWTF.

Environmental Clearance under EIA Notification 2006

Change (MoEF & CC), notified amendment

Ministry of Environment, Forest & Climate
142

to the EIA Notification 2006 and published vide MoEF & CC Notification of S.0. 1
(F) dated April 17, 2015. According to this notification, the 'bio-medical waste
treatment facility' is categorized under the Item 7 (da) in the schedule, requiring
'environmental clearance’ from the State Environment Impact Assessment Authority
(SEIAA). Therefore, the CBWTF operator is also required to obtain ‘Environmental
Clearance (EC)’ from the respective SEIAA or Ministry of Environment, Forest8t
Climate Change (MoEF& CC), as the case may be, before any construction work, or
preparation of land by the projects management, which include the following:

All new projects or activities pertaining to the bio-medical waste treatment facility;
and

t capacity of existing

Expansion and modernization with additional treatmen i
n of incineration facility

bio-medical waste treatment facility (excluding augmentatio

—




(B3

Revised Guidelines for Common Bio-medical Waste Treatment Facilities B

)

6)

(@

(b)

for compliance to the residence time as well as Dioxins and Furans without
enhancing the existing treatment capacity).

Any expansion or modification in the treatment capacity or relocation of the existing
CBWTF (requires compliance to the relevant provisions notified under the
Environment (Protection) Act, 1986 by the MoEF & CC

Location criteria

In the context of these guidelines, buffer zone represents a separation distance
between the source of pollution in CBWTF and the receptor - following the principle
that the degree of impact reduces with increased distance. The following parameters
may be considered for ascertaining buffer distance on case-to-case basis:

0] potential for spread of infection from wastes stored in the premises.

(i) applicable standards for pollution control and the relative efficiency of the
existing incinerators and emission control systems,

(iii) potential of fugitive dust emission from incinerators,

(iv) potential for discharge of wastewater

v) the potential for odour production,

(vi) the potential for noise pollution,

(vii) the risk posed to human health and safety due to exposure to emissions

from incinerator,
(viii) the risk of fire and

(ix) Significance of the residual impacts such as bottom ash and fly ash.

As far as possible, the CBWTF shall be located near to its area of operation in order
to minimize the transportation distance in waste collection, thus enhancing its
operational flexibility as well as for ensuring compliance to the time limit for
treatment and disposal of bio-medical waste as stipulated under the BMWM Rules
(i.e., within 48 hours). Also, the location of the CBWTF should be in conformity to the
CRZ Norms and other provisions notified under the Environment (Protection) Act,
1986. The location shall be decided in consultation with the State Pollution Control

Board (SPCB)/ Pollution Control Committee (PCC). The location criteria for
development of a CBWTF are as follows:

A CBWTF shall preferably be developed in a notified industrial area without any
requirement of buffer zone (or)

A CBWTF can be located at a place reasonably far away from notified residential and
sensitive areas and should have a buffer distance of preferably 500 m so that it shall
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have minimal impact on these areas. In case of non-availability of such a land, the
buffer zone distance from the notified residential area may be reduced to less than
500 m by SPCB/PCC without referring the matter to CPCB by prescribing additional
control measures such as (i) adoption of best available technologies (BAT) by the
proponent of CBWTF; (i) prescribing stringent standards for operation of the CBWTF
by the SPCB/PCC; (i) adoption of zero liquid discharge by the CBWTF and  (iv) in
case of any complaints from the public, then CBWTF should prove that the facility is
not causing any adverse impact on environment and habitation in the vicinity. If
SPCB/PCC is not in a position to resolve the issue relating to buffer zone while
selecting the site for CBWTFs, in such a case, SPCBs/PCCs may refer the matter to

CPCB.

The CBWTF can also be developed as an integral part of the Hazardous Waste
Treatment Storage and Disposal Facility (TSDF) subject to obtaining of necessary
approvals from the authorities concerned including ‘environmental clearance’ as per
Environmental Impact Assessment 2006 and further amendments notified under the
Environment (Protection) Act, 1986, provided there is no CBWTF exist within 150 KM

distance from the existing TSDF.

Land requirement

Sufficient land shall be allocated to the CBWTF to provide all requisite systems which
include dedicated space for storage of waste (both treated and untreated), waste
treatment equipment, vehicle washing bay, vehicle parking space, ETP, incineration
ash storage provision, administrative room, space for DG Set etc..

Preferably, a CBWTF shall be set up on a plot size of not less than one acre in all the
areas. However, a CBWTF can be developed in adjacent plots but cannot be setupin
two or more different plots located in different areas. Separate plots can be
permitted only for vehicle parking if located in the close vicinity of the proposed

CBWTFs or the existing CBWTFs.

In case of upcoming or new CBWTFs (both in municipal limits with population more
than 25 lakhs or in rural areas), the land area requirement may be relaxed (but in any
case not less than 0.5 acre) by the SPCB/PCC, with additional control measures such
as zero liquid discharge, increase in stack height, stringent emission norms, od({Uf
control measures or any other measures felt necessary by the prescribed authority
on case-to-case basis, only in consultation with CPCB.
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8)

a)

b)

Q

9)

a)

Coverage area of CBWTF
Suggested coverage area for development of a CBWTF is as follows:

A CBWTF located within the respective State/UT shall be allowed to cater healthcare
units situated at a radial distance of 75 KM. However, in a coverage area where
10,000 beds are not available within a radial distance of 75 KM, existing CBWTF in
the locality (located within the respective State/UT) may be allowed to cater the
healthcare units situated upto 150 KM radius w.r.to its location provided the
bio-medical waste generated is collected, treated and disposed of within 48 hours as

stipulated under the BMWM Rules.

In case, number of beds is exceeding >10,000 beds in a locality (i.e. coverage area of
the CBWTF under reference) and the existing treatment capacity is not adequate, in
such a case, a new CBWTF may be allowed in such a locality in compliance to various
provisions notified under the Environment (Protection) Act, 1986, to cater services
only to such additional bed strength of the HCFs located.

In case of hilly areas, considering the geography, only one CBWTF with adequate
treatment capacity may be developed covering atleast two districts to cater
treatment services to the HCFs located in the respective Districts. The selection and
allocation of site etc. should be done as per the criteria suggested under these
guidelines. The treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Committee to be constituted under the BMWM
Rules by the respective State Government or UT Administration.

Treatment equipment

The Common Bio-medical Waste Treatment Facility should treat the bio-medical
waste as per BMWM Rules and as per the authorisation granted by the prescribed

authority. The CBWTF should have the following treatment facilities:

Incineration/Plasma Pyrolysis

Incineration is a controlled combustion process where waste is completely oxidized
and harmful microorganisms present in it are destroyed/ denatured under high
temperature. The guidelines for "Design & Construction Requirements of
Bio-medical Waste Incinerators" by CPCB from time to time shall be followed for
selecting/or augmenting the incinerator.
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1. Introduction

The CPCB issued revised guidelines for CBMWTEs as per the Bio-Medical
Waste  Management Rules, 2016 on 21.12.2016. These guidelines were
developed by the CPCB keeping in view of the entire India. The APPCB
opined that there is an urgent need for further stringent guidelines for the
CBMWTFs in the state of Andhra Pradesh for proper treatment and disposal of
the Bio-Medical Waste generated in the state of Andhra Pradesh. In the state of
Andhra Pradesh, health care facilitics were developed in each and every corner
including the remote arcas. However the bed strength is more in the cities and
densely populated districts. In order to facilitate the disposal of the bio-medical
waste within 48 hours, certain changes were made in distance criteria in

allowing the new CBMWTFs,

2. Criteria for development of a new Common Bio-medical Waste Treatment
and Disposal Facility for a locality or region.

Prior to allowing any new CBMWTE, should meet following criteria

a. Atleast one CBMWTF shall be allowed in each and every district of Andhra
Pradesh for disposal of Bio Medical Waste considering the increased bed
strength in future, coverage of veterinary hospitals under BMW rules,
reduction of the cost of the transport, biological waste & discarded
medicines from the industries and better administrative control over the

CBMWTFs.
b. In the densely populated districts second facility is to be encouraged (as per

annexure-1).

¢. In case, the cxisting CBMWTF fails to comply with the standards /
directions / conditions stipulated by the CPCB / APPCB, repeatedly then
closure order will be issued followed by cancellation of its authorization
and a new CBMWTF shall be encouraged in each district irrespective of
bed strength and distance criteria in order to dispose the Bio Medical Waste
in compliance with the Bio Medical Waste Management Rules, 2016.

d. In case, the existing CBMWTF continues to violate the standards /
dircctions / conditions, closure dircctions shall be issued without any further
notice and the authorization will be cancelled.
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3. Duties of the operator of a common bio-medical waste treatment and
disposal facility

a. No CBMWTF shall stop its operation without obtaining prior permission
from the APPCB atleast 15 days in advance, failing which the APPCB shall
levy a penalty of not less than the charges collected from the entire HCFs in
a day.

b. The CBMWTTFs are responsible for giving necessary training to the staff of
HCFs on segregation of BMW. The CBMWTF shall ensure proper
segregation of Bio Medical Waste at the time of collection itself.

c. In-case of improper segregation of BMW, the CBMWTF shall refuse
collection of waste from the HCF and shall inform the concerned Regional
Officer, APPCB. Also the monitoring officers as decided by the state level
committee on bio-medical waste management.

d. The CBMWTF shall regularly collect the BMW from all HCFs in the
district irrespective of the distance from the CBMWTF.

e. The CBMWTTF shall ensure disposal of entire Bio Medical Waste within 48
hours of generation of the waste.

f. The ash generated from incineration of Bio Medical Waste shall be
disposed of at Common Hazardous Waste Treatment and Disposal Facility.

g. No CBMWTF shall dispose incinerator ash to Municipal Landfill / onsite
landfill.

h. The incinerator ash shall be treated as Hazardous Waste and shall be
disposed accordingly.

4. Applicability of these guidelines

a. These guidelines are applicable to the existing CBMWTFs and also to the
upcoming or new CBMWTFs. The existing CBMWTFs shall comply with
these guidelines by 31% December,2018 without fail.

5. Environmental laws applicable for commissioning or operation of a
CBWTF

a. The CBMWTF shall comply with the provisions of Hazardous and Other
Wastes (Management & Transboundary Movement) Rules, 2016 in order to
dispose incinerator ash, ETP sludge, packing material used in the scrubber,
wastes generated while replacing the incinerator linings i.e., refractory
material etc.,
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. The CBMWTF shall comply with the provisions of Plastic Waste
Management Rules, 2016 in order to dispose the Plastic Waste. The
CBMWTF shall dispose the plastic waste to the agencies which were
having valid CFO from the APPCB. The CBMWTF shall submit the details
of Waste plastic disposed to Plastic recycling unit on monthly basis.

. The new CBMWTF shall obtain in-principle permission from the APPCB
before initiating procedure of obtaining Environmental Clearance under

EIA, Notification 2006.

. Location Criteria

. The CBMWTF shall be 500m away from residential area.

. The CBMWTF shall be away as far as possible from residential area, eco
sensitive areas, forest/reserve forest area, rich bio diversified areas, parks,
resorts etc.

. The CBMWTF shall be located in an area where continuous hi-speed
internet facility for transmission of data to CPCB/APPCB servers is
available.

. Should have minimum buffer zone of 500 m from archaeological, tourist
places & projects with national importance which may get impacted by
CBMWTF (on case to case basis).

. The run-off of the storm water from the CBMWTF is to be taken into
consideration. In no case, the storm water from the CBMWTF shall be
allowed to mix into the fresh water body.

. The CBMWTF shall not be located in the midst of wet agricultural lands,
like paddy fields, sugar cane etc. where there will be stagnation of water,
which would cause spread of infectious material to the surroundings.

. The CBWTF shall be located near to its area of operation in order to
minimize the transportation distance in waste collection, thus enhancing its
operational flexibility as well as for ensuring compliance to the time limit
for treatment and disposal of bio-medical waste as stipulated under the
BMWM Rules (i.e., within 48 hours),

. If number of beds is exceeding 5,000 beds in a city and surroundings, in
such a case, a new CBWTF may be allowed in such a locality within 75kms
from the existing CBMWTF.,

L. In case of the locating the CBMWTF in industrial arca, there shall not be
any non- compatible industry (viz., edible industries, dairy, food processing
etc,) within a radius of 100m.
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7. Land Requirement

a. Sufficient land shall be allotted to new CBWTFs as per the CPCE criteria
i.c Revised Guidelines for Common Bio-medical Waste Treatment and
Disposal Facilities.

8. Covcr_agc arca of CBMWTF

\'s‘

a. If bed strength of a district exceeds 10,000 nos, second fzcility shall &

r

allowed in the district without disturbing the existing facility coveragz.

b. In case the CBMWTF fails to collect the BMW from the remote arez HCFs
or any other HCFs on regular basis, new CBMWTF shzll be zllowed
without considering the bed strength tie-up with the existing CBMWTEF
duly issuing the closure order and cancellation of authorization order.

9. Treatment equipment

a. The CBMWTF shall have all necessary equipment like incinerator/plasma
pyrolysis, Autoclave/hydroclave, microwaving, chemical dbmfa't_.b-,
shredder, vehicle /container washing facility, effluent treatment plant zs
mentioned in the CPCB’s Revised Guidelines for Common Bio-mediczal
Waste Treatment and Disposal Facilities.

10.Infrastructure set up

a. The CBMWTF shall have all necessary infrastructure like Treatment
Equipment Room, Main waste storage space, Treated waste storags room,
Administrative Room, Generator set, Continuous emission monitoring
system (CEMS), Vehicle Parking, Display and sign board, Washing Room.
Site Security, Fire safety, First Aid Box, Green Belt, Website as mentioned
in the CPCB’s Revised Guidelines for Common Bio-medical Wastz
Treatment and Disposal Facilities.

b. In addition to the above, the CBMWTF shall provide IP cameras covering
entire area of the CBMWTF in consultation with the Regional Officer.
APPCB and Environment Monitoring Cell, Board Office, APPCB,
Vijayawada.
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a. The CBMWTF shall maintain all records as mentioned in the CPCB’s
Revised Guidelines for Common Bio-medical Waste Treatment znd

11.Record keeping

Disposal Facilities.

12. Collection and transportation of bio-medical waste

a. Generator of the bio-medical waste and CBMWTF are responsible for
proper segregation of the BMW in accordance with the provisions of the
Bio-medical Waste Management Rules, 2016.

b. The coloured bags handed over by the healthcare units shall be collected in
similar coloured containers with proper cover. Each bag shall be Izbeled 2s
per Schedule IV of the Bio-medical Waste Management Rules as well 2s
with bar coding system (to be complied by the occupier or operzior of 2
CBWTF as per BMWM Rules) so that at any time, the healthcare units can
be traced back that are not segregating the bio-medical wastes as per
BMWM Rules.

c. Transportation vehicle shall be fitted with GPS to track the movement of
the vehicle and the GPS tracking shall be connected to the server of ths
APPCB and CBMWTEF’s website for public access.

d. Bio-medical Waste Management Rules, 2016 notified on 28.03.2016 2nd 2s
amended thereof under the Environment (Protection) Act, 1986, stipulatas
that it is the duty of every Health Care Facility (HCF) to estzblish 2 bar
code system for bags or containers containing bio-medical waste (BMW) to
be sent out of the premises or place for any purpose, by 27.03.2019.

e. Every CBWTF shall establish bar code system for handling of bio-medical
waste as per guidelines for “Bar Code System for Effective Management of
Bio-medical Waste™ issued by CPCB during April-2018.

f. The other conditions mentioned in the Collection and transportatien of bio-
medical waste as mentioned in the CPCB’s Revised Guidelines for
Common Bio-medical Waste Treatment and Disposal Facilites.

»

+

e
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L3 Disposal option OENOHA sante genorited from (e CHWTTe

C!

d.

c‘

) \ ] 4 . v \
Plastie waston aftor distnfection e whredding shinll be sent (o Foglstered or

authorized reeyelers (or) for energy recovery (or) for diegel or fuel off
l‘(‘\“()\'cr_\',

Disinfected Sharps (Including needles) nfter treatment by Autochving or
Dry Teat Sterilzation [ollowed hy shredding or matilation c;muhinmim; of
shredding cum autoelaving shall be sent for final disposal to fron foundries
having consent for operation (CIFO) from (he APPCIS,

Incineration agh (ash o Incineration of uny blo-medical waste) shall be
disposed through hazardous wate lreatment, storage and disposal facility
(TSDIY,

Other treated solid wastes like Glogs waste shall be disinfected by soaking
the washed plass waste afler cleaning  with  detergent and  Sodjum
Hypochlorite treatment  or (hrough autoclaving  or microwaving or
hydroplaning and then sent for recycling,

Waste Oil & Grease shall be digposed by incincration,

ETP sludge afler drying in sludge drying beds or removal of moisture
content using ‘Filter Press’ and such BTP sludge shall be given o the
hazardous waste treatment, storage and disposal facility (HWTSDF) for
disposal in Secured Landfill

14. Cost to be charged by the CBWTE Operator for the Health Care Facilities

.

The CBMWTT shall charge the cost as per the recommendation of the by
the State Advisory Commiltce in consultation with the concerned APPCB,
local Medical Association and the representatives of the CBWTF

Association.

15. Check list for development of CBWTT

a.

As per the CPCB’s Revised Guidelines for Common Bio-medical Waste
Treatment and Disposal Facilitics.

16. Periodic inspection/monitoring or performance evaluation of the CBWTF

al

b.

As per the CPCB’s Revised Guidelines for Common Bio-medical Waste
Treatment and Disposal Facilities.

' . e ittee he 'd b
Monitoring officers as suggested by the state level committee headed by
Principal Secretary, Health, Medical & Family Welfare.

et IN the
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Annexure- 1
Weighted average W = Wi1+4w2+ w3)/3

Wi=no. of beds (Max. weighted as 2 )
If Wi=Beds >10,000 =2

IfWi=Beds < 10,000 =0

W2=No of HCFs in the District (Max. weighted as 2)

IfHCFs> 550 W»= 2

IFHCFs< 550 W,=0
Wi=Treatment capacity,
if Waste generation reached 75% of the existing capacity (8hrs working) then W3=2
if Waste genération not reached 75% of the existing capacity (8hrs working) W3= 0
W= W14+ WwW2+wW3)/3

if W>1, 2™ facility shall be allowed in that district.

. Alars
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNA|

Application No.118 of 2017 (SZ2)

In the matter of

Kommapa Lakshmi Bala Ganeswara Rao
Jagannaikulapalem
East Godavari Dist
Andhra Pradesh .. Applicants

Vs
1.The State of Andhra Pradesh

Rep. by its Chief Secretary
Secretariat, Amaravathi
Andhra Pradesh

2. The Andhra Pradesh State Pollution Control Board
Rep. by its Member Secretary
Sanathnagar, Hyderabad

3. The Joint Chief Environmental Engineer
Andhra Pradesh State Pollution Control Board
Zonal Office Hyderabad

4. The Environmental Engineer ;
Andhra Pradesh State Pollution Control Board
Regional Office, Kakinada, East Godavari Dist

5. M/s. Godavari Bio Management
Rep by its Managing Partner .
Y. Papa Rao, Peddada, Pedapudi
East Godavari Dist, Andhra Pradesh .. Respondents

Counsel appearing for the applicant

M/s. P. Venkaiah Naidu, Syed Sadiq & Associates

Counsel appearing for the respondents

For respondent No.1 .. M/. H. Yasmeen Ali

ORDER
Present

Hon'ble Shri Justice Dr. P. Jyothimani, Judicial Member
Hon’ble Shri P.S.Rao, Expert Member

--
-------

------------------------
—————
-—— e ==

Caa~dIn the
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Whether judgment is allowed to be published on the Internet .. Yes/No

Whether judgment is to be published in the All India NGT Reporter .. Yes/No

We have heard the learned counsel appearing for the applicant as

well as the respondents.
The application seeks for a direction against the Andhra Pradesh

Pollution Control Board not to allow the applications for establishment and

operation of Bio Medical Waste Treatment Facilities in the State of Andhra

Pradesh to collect, transport, treat and safe disposal of Bio-Medical Waste

generated from the hospitals/HECs situated in the Districts of Andhra

Pradesh without considering the full capacity of the existing Common Bio

Medical Waste Treatment Facilities in operation and its potential

enhancement of the production and the need for establishment of fresh

Common Bio Medical Waste Treatment Facilities in the State of Andhra

Pradesh.
2. |t is admitted that the State of Andhra Pradesh has already framed

the guidelines for the purpose of granting the Bio Medical Waste Treatment

Facilities. Needless to state that considering the same, the State Pollution

Control Board can always have its own guidelines.

3. In such view of the matter, it is always open to the State Pollution

Control Board to implement the various guidelines framed by them for the
purpose of granting facility for the Bio Medical Waste Treatment. In cases

where illegality has been committed for the purpose of not granting such

facility, without following the guidelines, it is always open to the Pollution

Control Board to approach this Tribunal challenging the same.
4. In view of the same, we dispose of the application with a direction to

the Board to strictly follow its own guidelines and the guidelines framed by
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the Central Pollution Control Board in accordance with the Bio Medical

Waste Management Rules, 2016 in respect of the installation and operation

of the Common Bio Medical Waste Treatment Facilities in the State of

Andhra Pradesh.

Justice Dr.P.Jyothimani
Judicial Member

Shri P.S.Rao
Expert Member

- ated in ‘h?
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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNALI
M.A. No.148 of 2017 (S7) in

Item No.18:

Original Application No. 118 of 2017 (S7

(Through Video Conference)
IN THE MATTER OF:

Sri Kommana Lakshmi Bala Ganeswara Rao

S/o Sri Bhima Raju, aged about 30 years,f )er >
Residing at Door No. 4-13, Jagannarkﬁlapalem i
East Godavari District, Andhra Prades

... Applicant(s)

. The State ofAndh%P M
Rep by its Chief
Amaravathi, A dh

4h- 522020 ;?3-
. The Andhra Pre '-‘ {?Pollutlen ControtoBoard ¥

Rep by its M be Secretary,
Paryavaran lndustrlal Estate
er a 5000] 018"

Sanathnagar,

. The Joint C% nvtro ental Engmeer e
Andhra Pradesh’State Pollition Control Bogfd,

Zonal Office, Hyd abad‘@OOl 8

The Envrronmen%: meer Vi
Andhra Pradesh %ﬁ p

! stG d Pé Y
1 W )

Regional office, Kaki

. M/s Godavari Bio Management ‘
Rep by its Managing Partner, Sri Y. Papa Rao, H. No.2-31,

peddada, Pedapudi, East Godavari District.

Andhra Pradesh- 533344
...Respondent(s)

Date of hearing: 28.09.2021.

CORAM:

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER

HON'BLE DR. K. SATYAGOPAL, EXPERT MEMBER

Mr. Y. Srinivasa Murthy.

For Applicant(s):
Ms. Madhuri Donti Reddy for R1to R4:

For Respondent(s):



Ms. Hemalatha for Mr. Viswanathan for RS

ORDER

M.A. NO. 148 of 2017 was filed by the applicant for taking action against
the respondent for non-compliance of the orders of this Tribunal passed in
O.A. No. 118 0f 2017 dated 05.07.2017.

O.A. No. 118 of 2017 was filed by the applicant seeking a direction to the

Andhra Pradesh Pollution Control Board not to allow application for

establishment, operation of bio:medical_ ste treatment facilities in the State

1
of Andhra Pradesh to collect, \*§ranqurét;fztreat and safe disposal of bio-
TAyvii
medical waste generated from’the

h, . .
* f‘éI-IE;'ysp:;tals/health care establishments
D% he 2

onducting the full

situated in thé] Districts of Andhra Pradesh and witho

T A

' exié;ing cgmmgg%b%;mgdical waste ‘tre t acility in
Vi s

ts potential enhancement of the productioniand*the need for

/

3 t%fesh ‘commo bio\-medica!;%%%qgtreat%eﬁ ; %

Of AT d}%a %adesh granting sugl permission to ahd jg °rsoh is’
bit c ﬁo@ﬁ hhanded,- lative of all ca of 1aw a d justice

arbitrary lz‘:ﬁ (g ' ;;&;ir?/ ~;' j

and conseque a] @g th orders ss&%&he y
ard&issue&,inmi)?r\é Sﬁ‘ﬁre’sf@denterein and for

” N‘“\WWJ‘“

g

Pollution cbnr§1

lical waste tre }_g;ént'facility in the State of
.

such other common bio

Andhra Pradesh.
This Tribunal by order dated 05.07.2017 disposed of the case by giving

certain directions which reads as follows:

“ In view of the same, we dispose of the application with a direction
to the Board to strictly follow its own guidelines and the guidelines
framed by the Central Pollution Control Board in accordance with the
Bio Medical Waste Management Rules, 2016 in respect of the
installation and operation of the Common Bio Medical Waste
Treatment Facilities in the State of Andhra Pradesh.”

According to the applicant directions issued by this Tribunal had been
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violated and that prompted the applicant to file

prosecution against the respondent for violating the direction of this

an application for initiating

Tribunal.

The 2™ respondent had filed a counter affidavit contending that the

application under Section 28 of the National Green Tribunal Act, 2010 is not

maintainable and the same is liable to be dismissed. There is no specific

direction given to be complied with by the Pollution Control Board and only

a general direction has been glve\n it respect of establishment of bio-medical

\s "}‘f
3
Pl Sene A

{
Central Pollution Control Board }tfacéordance with the Bio-Medical Waste
e‘%* “"T : ‘”«m%

010. The}ihaye ne\(ermolated an

the provisions.

edical waste treatment faclllty at Kana atam’ village,

commo %ég-me \\ arar
e handlmg!b %’lgth of

Rajan@ngl andal in the year 2004. They wer
H‘SM&§ - ‘.: ""Wgy‘ I
616 health Lege cgntres , as of

approximately| L 87 numbers covering

%é 6
23.09.2017 S\nce(;the bed streng aﬂ’exceeded 10,
were recetyed by re( %deanoa d i grant of ¢

Common B& %&l wguﬁa}gﬁ? é thg, st Godavari
District from M% C%tem‘;ﬂ(adl 1llaéﬂénd mandal, East

X

, jtwo ap plications
/

4
t’to es;awjlsh a new

L=l

P
n

Godavari District and M/s Godavan BIO Medical Management, Marripudi

Village, Rangampetta Mandal, East Godavari District.

The respondent-Board had rejected the consent to establishment application
of M/s M.C.V. Eco Systems on 16.06.2015 since the proposed arca was
within a distance of about 20 kms from the existing facility and further, the
bed strength was only 10,900 at that point of time.

M/s M.C.V. Eco Systems approached the Hon’ble High Court of Telangana
ard

by filing writ petition as W.P. No. 45825 of 2016 wherein respondent Bo

3
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11,

€

undertook to consjder their application in accordance with the revised
guidelines of Central Pollution  Control Board, As per order  dated
07.02.2017, the application was again rejected for want of environment
clearance and in view of small water bodics existing at a distance of about
26, 540 and 750 mts in the northern direction of the site,

So far as, the application of M/s Godavari Bio Medical Management was
concerned, the same was rejected on 17.12.2016. They were directed to
obtain the environment clc.aranco Zlnd ﬂlcp approach the respondent Board

‘\n )r‘_" ,,," 4 \,4
for grant of consent to establish// ’Ihcy zlpproachcd the Regional office of the

7
¢ u }!v

respondent Board at Kakinada whh a rcqucst to conduct public hearing by

their letter da cd @WG 2017, Atéordmg,]y, éonductmg, the public hearing
%was held on

L

"}.,
¢’ Joint Collcctor and iLthc Addltlonal District ate, East

fstrict supervised the entire public hearing proce dl%@

!““‘WWW ¢ e gt
Wrnw

, T
@\/I/s M.C.V. Eco/ Systcms filed apphcﬂtjlon i/\ go. 257
¢

9 beford @Tribunal "przi?i or a declaratlo Qn / also’ filed writ
petmonwe th !’ Bﬂe High - Telenga@ /p%ﬁ of 2018
as regardsm&s e.0 %VL Oéi%tm théife y
On 28.06.2017, h@iztcdwr:i{woﬁtal management

plan reports along with eXecut_ive summary-of EIA and EMP reports for

conducting public hearing. On 28.07.2017 the public hearing was conducted
at the proposed site and same was communicated to Member Secretary,
SEIAA and Government Officials, Environment clearance was granted to
M/s Godavari Bio Management. Thereafier, on 30.10.2018 the application
for consent to establish was received from M/s Godavari Bio Management
and the same was forwarded to the Board with recommendation and later it

was granted.
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14.
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The application of M.C.V. Eco Systems was not considered as in-principle
permission has been given to the M/s Godavari Bio Management for
environment clearance and the process was in progress. So according to
them, there is no merit in the application and they prayed for dismissal of the
application.

When the matter came up for hcari’ng_ t'eday, Mr. Y. Srinivasa Murthy,
Learned Counsel appearing for the applicant submitted that the application
can be disposed of on the basls 6f' ulhc further study to be conducted by

3" t,f,

Andhra Pradesh Pollution Contro,_Board on the basis of the direction given

by the Hon’ble I-ngh Court of An‘dh}'a»Pradesh to conduct ‘Gap Analysis

‘ '~.- ,.-.-.

Study’ and 1f of c:lmes ar&Lqulred dlrectmg th%o take appropriate

b “"j
steps for est t of further b16-med|cal waste?r?ﬁ m c1hty

Learne ap earmg for the PBllutlon Control B tted that
o the dlrectlon glven by the Hon’ble ngh : %@\ndhm
S

called for a global tender for conductxﬁg su h study but

£ b
row they hann rusted‘the same
&/l

agement rati mited for

ﬂawe’é uMing further

steps for estabmg : t Terssuchzficilitiessin Aﬁﬁa Pradesh, if so
P i

<L‘5=

suggested in the study. Even as per‘the vdl[‘CCthIl issued by this Tribunal in
O.A. No. 11872017, there was no specific direction to do certain things by
the Pollution Control Board but they have been directed to follow the
guidelines provided by the Central Pollution Control Board and the Bio-
Medical Waste Management Rules, 2010 which was in existence at that time
and there is no necessity to initiate any prosecution as sought for in the
application as these are there are other legal remedies available against the

order, if any passed by the Board. So under such circumstances, the liberty

5
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soﬁght for by the Learned Counsel for the applicant to participate in the
future proceedings to be initiated by the Pollution Control Board is not
affected by virtue of the disposal of this application as it can only be treated
as a new application if at all any further facility to be established on the basis
of study conducted by the Pollution Control Board. So, under such

circumstances, leaving open the right of the applicant to apply afresh for any

bio-medical waste treatment facility if at all the Government intends to
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. %1.31.2601(37), e 7 srwga, 2014;
12, F1.31.3252(37), ardiw 22 fReww, 2014:
13, #.3M.382(3), arda 3 weadt, 2015;
14.  FT3.811(37), qrdta 23 7T, 2015; X
15.  #T.3M.996(3), ardw 10 ardw, 2015 |
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th April, 2015
S.0.1142(E).— In exercise of the powers conferred by sub-seotion (1) and clause (v) of sub-section (2) of
section 3 of the Lnvironment (Protcction) Act, 1986(29 of 1986) read with sub-rule(4) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following further amendments to the notification of
the Government of India, in the Ministry of Environment and Forests number S.0.1533(E), dated the 14th September,
2006 after dispensed with the requirement of notice under clause(a) of sub-rule(3) of the said rule 5 in public interest,

namely:—
In the said notification, in the Schedule, after item 7(d) and the entries relating thereto, the following item and
entries shall be inserted, namely:— ;
@) 2 3) @ ()
“7(da) | Bio-Medical Waste Treatment - All projects -
Facilities

[F. No. 3-9/2014-1A.111)
MANOJ KUMAR SINGH, Jt. Secy.

Note:- The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-scction (ii) vide
notification number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended as follows:-
' $.0.173(E) dated the 11th October, 2007

S.0. 3067(E) dated the 1st December, 2009

S.0.695(E) dated the 4th April, 2011

S.0.2896(E) dated the 13th December, 2012

S.0.674(E) dated the 13th March, 2013

S.0.2559(E) dated the 22nd August, 2013

S.0. 2731(E) dated the 9th September, 2013

S.0. 562(E) dated the 26th February, 2014

S.0.637(E) dated the 28th February, 2014

S.0. 1599(E) dated the 25th June, 2014

S.0. 2601 (E) dated 7th October, 2014

S.0. 3252(E) dated 22nd December, 2014

S.0. 382 (E) dated 3rd February, 2015

S.0. 811(E) dated 23rd March, 2015

S.0. 996(E) dated 10th April, 2015,
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HIGH COURT OF ANDHRA pRADESH AT AMARAVATHI

WEDNESDAY, THE sgvenTH DAY OF AUGUST
TWO THOUSAND AND NINETEEN

PRESENT
THE HONOURABLE THE ACTING CHIEF JUSTICE C.PRAVEEN KUMAR

AND
THE HONOURABLE SRI JUSTICE M.SATYANARAYANA MURTHY

WRIT PETITION NO; 11250 OF 2018

Between:

M/s. Safenviron (Unit-ll), A Proprietary Concern. Rep. by Velagapudi
Venkateswar Rao, S/o. Nageswara Rao, Aged about 61 years, R/o. Door No.29-
3-14, Venkateswara Rao Street, Governorpet, Vijayawada - 520002.

...PETITIONER
AND

1. State of Andhra Pradesh, Rep. by its Principal Secretary, Department of
Environment and Forests, A.P. Secretariat, Velagapudi, Amaravathi,
Guntur District.

2. A.P. Pollution Control Board, Rep. by its Member Secretary, Door No.33-
26-14D/2, Near Sunrise Hospital, Chalamalavari Street, Kasturibaipet,
Vijayawada - 520008.

3. Central Pollution Control Board, Rep. by its Member Secretary, Parivesh
Bhawan, East Arjun Nagar, New Delhi - 110032,

4. M/s. Hygiene Biomed Services, 11-8-29, Jagannadham Street, Kothapet,
Vijayawada -520001.

5. A.P. State Environment Impact Assessment Authority, (SEIAA), Rep. by
its Member Secretary, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue a Writ of Mandamus or any other appropriate Writ, Order or
Orders, Direction or Directions 10 declare the proceedings of the 2"
respondent in issuing Letter No.1/APPdCB/HO/UH-I\//BMWIIn—PrincipIe12018-
571 dated 07.02.2018 whereby the 27 respondent has issued In-Principle
Permission for establishment of s€cond CBMWTF in favour of the 4"
respondent at G. Konduru Mandal, Krishna District s illegal, contrary to the
Bio-Medical Waste Management Rules, 2015 54 the guidelinés framed by the
3" respondent dated 21.12.2016 With regarg to the establishment of Common
Bio-Medical Waste Treatment and Disposa| paeinie “o 0% "ot aside the
same and to issue a consequential directjgn, to the 2" respondent to act in

accordance with law in relation (o €Stablishment of CBMWTFs in Krishna
District.

IA NO: 1 OF 2018

Petition under Section 151 CPC praying ., . . :
affidavit filed in support of the petitiap tin the circumstances stated In the

suspend the Letter No.1/AdPPCB/HO/qﬁ- V;a High Court may be pleased 0
07.02.2018 whereby the 2" respondent

4
i
3
=

BMW/In-Principle/2018-571 dated
S issued In-Principle Permission fof




e b A

nc F . Of the =&
establishment of secof ict. pending dispo. S A e ,.
Konduru Mandal. Krishna = O e Virt Poay :‘:’ 2t G
IA NO: 1 OF 2018
that 3 o

Pem’{’" under Section 157 cECE trhon. m—: p&i T CUmStancas goore < -
DIRECT the Responden! ggszm'a 4 a-~-k oy E,:":‘E’?: — ::;: :.;f, ji r}_’

roposed to be held on 2 P Am o .~
Eligh School Premises. GKU\‘P‘{‘:‘U f;fsi;:*—: Manaz; ef‘ 2 Fershs
relation to the proposals of 1€ ath T:-w-:.:; .:._ Statiss g .
Krishna District to consider 20y 995‘2' tedial ey 20t Of prioy .
Clearance (EC) for a Common Beamam : or on Waste T""‘-E‘:'ept ;ac':; r—fe—:i
Krishna District in its pr m ' 8 Subsemyens "-—:-‘A-':'E-"c"-rf‘r;
disposal of the above Wit Petiion. cerdirg
IA NO: 2 OF 2018
Between:

Ms. Hygiene Biomed Services, 11-8-28, Jacenan Stz erzoee
Viayawada - 520001.

— S EllCren Resoordet Mo 2

AND
1. M/s. Safenviron (Unit-l), A Proprictary Concem, 7"-c B Veizcernds
Venkateswar Rao, Slo. Nageswara Rz0, Aced =0+ 51 1 ve=r=s, Rie. Docor
No28-3-14, Venkstessmzrz Rao Srz=t Cousrmoroes Visyzm=c=z -

520002

"»..-.»_D"C_,‘ L P=torer

2. State of Andhra Pradesh, Rep. byEPr"'nc:r-' f’...g- ext of
Er*w.mer*anchras:sAPSecre‘*"-“ r;c TErEVETLL
Guntur District.

3. AP. Poilution Control Board, Rep. b!:sl.fg—_ccs—.ca*. Boor No 33-
25-14D72_ N=zzr S!....nsel-kw&.aa.ac.;u%‘:-‘:s‘. A zstoriaices
Vizy=wadzs - 520003,

4. Central Pollution Control Board by s Member Seosary, Paesh
Bhawan, East Ariun Nocar, New ess 11000

5 AP Stzi= EF‘MW, 91 [{w _ . A 2on Bw
[ e ;_l:,-‘!,.r._-ﬁ.&_t.._‘_._‘ Wil =i
its Member Secretary, Hrdemﬂssess (i

Petition under Section 151 CPC F"a]m s i th= croumstEnces S=EEC I T
a..ﬁamf?‘-.dms\:ppcrc‘me m"”‘ - ==

Peliion! the Hich Court may DS pESSSC ©
V“cat._tnem‘ﬁczicmef[)* 19%_209 e »:.'U»" -A:{:‘ tey
11250 of 2018 and dismiss
Counsel for the Petitione fls): = .

= VB«KA:AH NAIDU

Counsel for the Respondent No.1- GPFOR EORESTS (A7)

Com\selformeRespondengz’&SE - | RAMA 2+ JENDRA RAO.S.C
Counsel forﬂxeRespondemHos.
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THE ’
HON’BLE THE ACTING CHIEF JUSTICE C- PRAVEEN KUMAR

AND
THE HON’BLE SR] JUSTICE M,SATYANARAYANA MURTHY

WRIT PETITION Ng.11250 OF 2018

ORDER:

(Per Hon'ble S .
€ Sn Justice M. .S(zlymmr"!,,,,,,, Murthi)

This writ petition is filed under Article 226 of the Constitution of
India,  questioning  the Letter No.1/APPCB/HO/UH-IV/BMW/In.
Principle/2018-571 dated 07.02.2018 whereby the 274 respondent has
issued “In-Principle” Permission for establishment of second Common Bio
Medical Waste Treatment Facility (for short «CBMWTF’) in favour of the 4%
rcsponder{{ at G. Konduru Mandal, Krishna District, as illegal, contrary to
the Bio Mec_iical Waste Management Rules, 2016 and the guidelines framed
by the 37 respondent dated 21.12.2016 for establishment of Common Bio-
Medical Waste Treatment & Disposal Facilities and to set aside thec same
and to issuc a consequential direction to the 27¢ respondent to act in
accordance with law in relation to establishment of CBMWTFs in Krishna
District.

The petitioner herein is cngaged in rendering the service of disposal
of biomedical waste in accordance with the Rules made by the Government
of India. It is submitted that the Government of India has notified Bio-
_ Medical Waste (Mznagement & Handling) Rules, 1998 and thereafter has
notified new set of Rules on 28.03.2016 in supersession of originally
notified Rules. The said notification ‘was done in excrcise of the powers
conferred under Scctions 0, 8 and 25 of the Environment (Protection) Act.
1986. The said Rules apply 10 all Persons who generate, collect, receive,
store, transport, treat, dispos¢ Orf hand|c bio-medical waste in any form

. e homes. s . inary
including hospitals, nursing s' Clinics, dispensarics, veterinary

s, pathologicy
institutions, animal houscs pathologicg) laboratories, blood banks. ayush
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hospitals, clinical establishments, Tesearcp B

health camps, medical or surgical Campg
=it VaCQin ;

donation camps, first aid rooms of Schog|g
=

: i bl : ALOr e
research labs. The Occupier of the Premiseg |, torics and

has to take all necessary steps to ensyre that
1e

accordance with the Rules. Under the RUIes, an Oberato:
bio-medical waste treatment facility meang 4 S °f a commop
& Common Bio-medical Waste Treatment Facility (CBM;‘;:F controls
collection, storage, treatment, disposal or any other ) for the

. form of handling of
blo-medical waste,

segregated waste ag per Schedule I to common bio-medical waste

treatment facility for treatmem, Processing and final disposal. Rule 8

provides for segregation, PaCkaging transportation and storage of the bio-

medical waste. Under Rule g, the pregeribed authority for implementation
sc

of the provisions of these Ruleg shal] pe the State Pollution Control Boards
> e the

in respect of the States. an Occupier or

The Proceqyre for authorizing

Operator handling b, : .r Rule 10. An
“Medjey) ided under
Wasie is provic

Operator has to make State Pollution

an appllc he

L
alion i, Form - I1 to
Control Board for grant of auth

0

! .seribed authority shall
: "Zation and the pres
grant the provisional authoriht.

| validity of such
°Nin Form

_ ll] and th(,‘
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authorization for bedded health care d Operator of a common

facility an
facility shall be synchronizeq with the validity of the consents.

The 3 respondent/Central Pollution control Board has issued
revised guidelines for common biomedical waste treatment and disposal
facilities, in furtherance to the Rules above mentioned. The criteria for
development of a new CBWTDF for a locality or region are provided for in
the said guidelines. The State Pollution Control Board is required to
prepare an inventory or review with regard to the biomedical waste
generation atleast once in five years in the coverage areas of the existing
biomedical waste treatment and disposal facility. As per the Para 2(b) of
the guidelines, the Pollution Control Board is required to conduct gap
analysis with refercnce to coverage area of the biomedical waste generation
and also projected over a period of next 10 years, adequacy of existing
treatment capacity of the CBWTF in each coverage area of radius 75 kms
as given in Annexure — I. The guidelines further lay down at Para 8 as

under:

“(a) A CBWTEF, located within the reg
be allowed to cater health care ynjts Situated at a radial
distance of 75 KM. However, in q coverage area where
10,000 beds are not available within q radial distance of 75
KM, Cx(‘sting CBWTF m the IOCQIity (’Ocated wlthln th?
respective State /UT) may be allowegq Yy, cater the healt} e
units situated upto 150 KM radiyg With reforenes ttca_:
location prouided the biomedicq) generateq o its
treated and disposed of within 48 p, s collected,

S as stipy]
BMWAM Rules. pulated under the

pective State / UT shall

b) In case, number of beds is exceed; .

goi‘alr'ry fi.e., coverage area of the CS‘"_}(‘JFIOO?O beds in a
and the existing treatment capacity ;s not ag under r?fere;zce)
case, a new CBWTF may be g, in €quate, in such a
compliance 10 various - provisig, - Such a locality in
Environment (Protection) Act, 19g¢ Wwlified under the

such additional bed strength of th ’HCO ‘g‘jgi;;se;mces only to
ed.”

As per the guidelines, a CBWTE j¢

Alloweq to cater healthcare units
situated at a radial distance of 75 K, th ber of beds in a
§ ¢ number of beds

locality is exceeding 10000 and the ¢ ISting ity is not
rcatment capacity 15
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i CBWTEF may he Mlowe in sue
ne suce

) @ locality
. ()nl\' a 3 at

adequate, then onbl litional be
itional bed gy,
ter o such adc ngth of the HCpg in that

too only to ca R e 11

‘ are NCCESSAry in opq, e
| Such restriction$ 0y U0 engyre the tconomijc

locality, Sue : : I
ration With minimy, imp

iability 0PC act on hum
feasibility and viability ©Of

CcBRWTEs are requireq se

an health

t-up, bage .
and cnvironment as the Py based on the

need

yund manageme

: atally S¢ nt of biomedical waste
for ensuring environmentally al waste.

g an Operator under the

. Ay f{ll] 'S, as ¢ 16
The petitioner, bein ¢s, has applied 1o

2006, for Conse

nt for Esiahlic \ z
the 2nd pespondent on 1511 Stablishment of a

Common Bio Medical Waste Treatment Facility (CBWTF), at Jaggaiahpeta

Mandal, Krishna District in an arca of 1.8 acres of lang with installed
< « ) .~

capacity of incinerator - 270 kg / hr at a totgq] cost of Rs.45 lakhs. The

officials of the 2nd respondent have inspected the site and after careful

scrutiny of the application, has issued Consent Order for Establishment in

Order No.()IQ/APPCB/BMWM/CW'I‘F/2006-314, dated 07.05.2007. The
petitioner has established the CBWTF as per the above mentioned Consent

given by the 2nd respondent/A.P. Pollution Control Board and sought f(or

the Consent for Operation of (he 21 respondent/ A.P. Pollution Control

Board. The same was  pgiven by the 2nd respondent  in Order

N"'(’]9/APPCB/CBMWTF/VJY/CFO/QO10-77 dated 08.04.2010 subject to

the terms and conditions Mentioned therein. The said Consent was valid

upto 28.02.2011. It wag subscqucntly renewed from time to time and the

same is presently valig upto 28.02_2022_ The petitioner has been operating

the CBWTF successlully apg it s having a capacity to handle the bio-

medical waste generated from More than 20000 beds. The existing HCFs in

Krishna District qpe 852 ang lheirl enrolled bed strength is 11754 at

I)C‘tilinner is hdvinr more than required capacity to
Y

present. Thus the

handle the bmmcdlcnl Waste g““(:rat | cisting beds in the entire
¢d from the existing

el s
ﬂf{,‘,,,;;\'! o
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Krishna District and the withorize to any other

re is no requirement 10 #
CBWTF,
The 4 respondent hasg applicd for Consent for Establishment of 4

CBWTFEF at Loya Village, G, Krishna District to the 2nd

Konduru Mandal,
respondent. On coming to know about the same, the deponent herein has
submitted a representation (o the 2nd respondent on 14.02.2018 bringing
lo its notice about the existing capacity of the petitioner vis-a-vis the total
number of beds in the existing HCFs of Krishna District and questioned
maintainability of the application of the 4t respondent under the
guidclines issued by the 3rd respondent. It was also contended that there is
every requirement to conduct gap analysis considering the factors such as
coverage area of the BMW generation, projected BMW for the next 10 years
and also the adequacy of the existing treatment facility and submit the
rcport to the CPCB before granting permission to a new CBWTF in the
same locality. It was also pointed out that the petitioner is having capacity
to handle biomedical waste of morc than 20000 beds and the same is
evident from the letter of the APPCB dated 20.12.2017 when the petitioner
was required to handle the biomedical waste pertaining to the East
Godavari District duc to the cxisting CBWTF was non-functional due to
modernization. The petitioner has handled the biomedical waste generated
from more than 12000 beds of East Godavari pjggrict in addition to the
biomedical waste gencrated from mor€than 1190¢ peds of Krishna District

simultancously.

Despite the objections filed = by, the  petitioner opposing the

application of the 4 respondent for gran O CFE, the 2nd respondent has

issucd letter dated 07.02,2018 describing as In-Principle Permission in

favour of the 4t respondent for CstabliShing CBMWTF at G. Konduru
< a e

e
)
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e This appPetars to p
Mandal, Krishna District. € baseq On a repop of 1h
e

| & Heallh officer that there are 617 Private 1
€ ospit

istrict Mcdica
District als with

cluding Governme
a bed strength of 16,376 (X YEment hospitalg) iy Krist
Shna

e existing ¢ N
District. It further states that th 8 CBMWTF ip, Krishn

ith 12848 bed strength anqg there

a District is
covering 752 HCFs W arc about 3888 be
'oting CBMW
strength uncovered LY the existing TF. Further there are number of

dispenSariCS, dental hospitals, ayurvedic and

veterinary hospitals,
homeopathic hospitals which need to be covered under the BMWM Rules.
Basing on such report, the 2nd respondent has issued the In-Principle

Permission in favour of the 4th respondent for establishing a second
CBMWTF at Krishna District.

It is the specific contention of the petitioner that the 2 respondent
has quoted facts and figures wrongly in the above mentioned letter dated
07.02.2018, issued in favour of the 4th respondent, while making out a
case for permitting a second CBMWTF in Krishna District. The same is
clear from the report of the Environmental Engineer of the 2nd respondent
in Letter No.BMW/PCB/RO-VJA/2017-268 dated 24.06.2017. In the said
report it is clearly brought out that the distance between the existing
CBMWTF of the petitioner and the proposed CBMWTF of the 4"
respondent are within a radial distance of about 48 KMs. It is also pointed
out that out of the 617 private hospitals with total bed strength of 16376
(excluding Government hospitals) on yerification it is found that 58 HCFs
with bed strength of 4438 gre repeated/closed- Therefore the actual
number of HCFs in the list of the DMHO is 559 only and their bed strength

is 11938. When the petitioner is Operating such CMBTF covering more
X ra B v g

than 12,000 bed strength within gy hna District there is no need to
rishn § '

hout conducting any gap

establish another CMBWTF , .
nd that (o0, wit

ate. Thus, the

analysis as per the reviseq rules licable as on d
S applic )
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“in-principle” permission granted i favour of the 4t respondent ig
contrary to the rules and guidelines and the rules docs not permit grant of
any such in-principle permission,  except granting conscnt for
cstablishment in favour of the application of CBMWTF, but inventing
different concept of in-principlc pcrmission, the second respondent is
engaging the 4" respondent to establish CBMWTF, contrary to the
guidelines and therefore, requested to declare Letter No.1/APPCB/HO/UH-
IV/BMW/ln-Principle/2018-571 dated 07.02.2018 issued by the 2nd

respondent as illegal and prayed to set-aside the same.

Respondent No.2 filed detailed counter affidavit, denying material
allegations, while admitting two grounds of in-principle consent and
admitting operation of CBWTF of this pctitioner. The second respondent
also admitted about issue of revised guidelines and procedural aspects for
Common Bio-medical Waste Treatment and Disposal Facilities, for all
upcoming or new CBMWTFs and for existing CBMWTFs to expand or
enhance the existing treatment capacity or modernize the existing
treatment equipment with new equipment with enhancement in the

exisling treatment capacity.

The 27 respondent also admitted that, prior to allowing new
CBMWTF the Board is required 10 prepare an inventory or review with
regard to the bio-medical waste generation at least once in five years in the
coverage area of the existing bio-medical wggte treatment and disposal
facility and that the Board is also required (o extrapolate the coverage-area
wise bio-medical waste generation for the next ten years. That Board is
obligated to conduct gap analysis With regpec coverage area of the bio-
medical waste generation also pProject gyer o period of next ten years,

adequacy of existing treatment Capacity o CBMWTF in each coverage area
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» Board Will fuIf) . .
of radius i.e. 75 KM and the RULIRY its Obligationg und
b s nde

including ¢ r the
o les, iIncluding congy ey,
CPCB Guidelines and Rulcs: ton of gap

analysis, Ag per
the CPCB Guidelines:

A. Ministry of En\'imnmCﬂtl'\ f;(:)rtt_‘?t & Climate Change (Mogp
notified amendment t0 the 54'2 E) ‘dlcﬂtlon 2006 ang puil‘ (}‘ 10”_ & CQ),
& CC Notification of S.O-‘l1 '( i ated Aprj] |7 2015 ‘{i“’d vide MoEF
notification, the “bio-medical waste !r‘_t‘atmont facility iS-CA“(“f"Td}ng to this
the ltem 7 (da) in the schedule, re(}m:mg eNVitonmentq) (‘1:‘,‘:3&0r\“’f‘_‘f under
State Environment Impact ASSg??‘ne“‘ Authority (SEL‘\A)‘ T(‘]}h:(\;mm i
CBMWTF opcrator is also reguired to obtain 'En\'imnnﬁ‘m;ltrt‘lovrc‘ -
(EC)' from the respective SEIAA or Ministry of - Emirohm\‘ t ;.‘nmm\f‘
Climate Change (MoEF& CC), @8 the case may be. b i
work., or preparation of land by the projects man
the following:

fore any construction
agement, which include

a) All new projects or activities pertaining to the bio-medic

v al waste
treatment facility; and

b) Expansion and modernization with additional treatment capacity of
existing bio-medical waste treatment facility (excluding augmentation of
incineration facility for compliance to the residence time as well as Dioxins

and Furans without enhancing the existing treatment capacity).

c) Any expansion or modification in the treatment capacity or relocation of
the existing CBMWTF (requires compliance to the relevant provisions
notified under the Environment (Protection) Act, 1986 by the MoEF & CC".

B. As far as possible, the CBMWTF shall be located near to its area of
operation in order to minimize the transportation distance in waste
collection, thus enhancing its operational flexibility as well as for ensuring
compliance to the time limit for treatment and disposal of bio-medical
waste as stipulated under the BMWM Rules (i.c., within 48 hours). Also,
the location of the CBMWTF should be in conformity to the CRZ Norms
and other provisions notified under the Environment (Protection) Act,
1986. The location shall be decided in consultation with the State Pollution
Control Board (SPCB)/ Pollution Control Committee (PCC). The location
criteria for development of a CBMWTF are as follows:

(a) A CBMWTF shall preferably be developed in a notified industrial
area without any requirement of buffer zone (0r)
(bJA CBMWTF can be located at a place reasonably far away from

i . e a buffer
notified residential and sensitive arcas and should have a

. et impact on
distance of preferably 500 m so that it shall have minimal impa
thesc areas. In cag )

o fer
0 L ity of such @ land, l}“ ’:)f“

zone distance from ih%r : otr.“:‘}\{d:.ltili)gz}f]ti:ﬂ arca may l-)clr‘;(t:k G;zktl‘;
less than 500 m by SPCB;)plC“C( \\'iliv“” referring tlmcf\\f:t ':d“}“im] !
by prescribing additiong] o] measures such as t'“L‘I‘SF\‘\\TF; (i)
best available teChm’logic C_pnll} e pml"”_“““ Q[’;\\\\"I‘F i
prescribing stringeny e S (BA ‘} .'opvl‘i“i“n of the L' {ho CBMWTF
SPCB/PCC; (iij) t\dopﬁ(;m‘iardS ml. uid discharge }’) hen CBMWTF
and (iv) in case of an S ZC?O ~1(}‘r0 ¢ publl(-.l‘-:b impact on
should prove thay theyr qu}qplz'nnlh causing any j‘d\[{*&: ‘s not in @
cnvfr_onmem and hq il:tc"l'lt'\: is n()t\-ié‘ini y. If SP(,B{ hile selecting
position to resolve the 3 1on in the , 1o bufler zone may re
the site for CBMwp. OSue relating =, g/ PCLS TR
matter to CPCR, $in g ch a cast

m th

fer the
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(c) The CBMWTR C

lrluz-urdous Waste T‘llliir]‘:]lzcb(:g:gg:’pund Disposal Facility (TSDF)
subject to nbluining of H(‘ch'i'ry ‘ﬂpprovals from the authorities
concerned including 'CnVirdnn;;:;ltal clearance as per Environmental
Impact Assessment 2006 .nd further amendments notified under
the Environment (Protcct(il(?n Act, 1986, provided there is ng
CBMWTF exist within 150 [(M)distﬂ’;cc from the existing TSDF.,

cd as an integral part of the

C. Sufficient land shall he he CBMWTF to provide all requisite
systems which include dedicated space for storage of waste (both treated
and unureated), waste treatment L:quipmcmv vchicle washing bay, vehicle
parking space, ETP, incincration ash Storage provision, administrative
room, space for DG Set etc.,. Preferably, @ CBMWTF shall be set up on a
plot size of not less than one acre in all the areas. However, a CBMWTF
can be developed in adjacent plots but cannot be set up in two or more
different plots located in different areas. Separate plots can be permitted
only for vehicle parking if located in the close vicinity of the proposed
CBMW IFs or the existing CBMWTFS.

D. A CBMWTF located within the respective State/UT shall be allowed to
cater healthcare units situated at a radial distance of 75 KM. However, in a
coverage area where 10,000 beds are not available within a radial distance
of 75 KM, existing CBMWTF in the locality (located within the respective
State/UT) may be allowed to cater the healthcare units situated upto 150
KM radius w.r.to its location provided the bio-medical waste generated is
collected, treated and disposed of within 48 hours as stipulated under the
BMWM Rules.

E. In case, number of beds is exceeding >10,000 beds in a locality (i.e.
coverage area of the CBMWTF under reference) and the existing treatment
capacity is not adequate, in such a case, a new CBMWTF may be allowed
in such a locality in compliance to various provisions notificd under the
Environment (Protection) Act, 1986, to cater services only to such
additional bed strength of the HCFs located.

allocated to t

Further, it is contended that, the Board is maintaining inventory of
Health Care Facilities (HCFs) along with bed strength for Krishna district.
As part of gap studies that needs to be done before taking a decision on a
new CBMWTF, the Board obtained report from the DM&HO Office. The
DM&HO report says that therc are 617 nos. of private hospitals with bed
strength of 16,376 excluding Government hospitals in Krishna District,
which is much morc beyond 10,000 beds for which a sccond CBMWTF
should be allowed. In addition Lo the abgye there are veterinary hospitals,
dispensarics, ayurvedic and NOMEOPAthic hogpitals which also generate
bio medical waste and that ar¢ TOUTCRIStareq (i 2 bop ond ot tied up

with CBMWTF for treatment and (llSpqsal of their waste. That as per the
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cceeding 10,000 beds in
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H

a locality (i.e. Coverage

area of the CBMWTF under re

number of beds 1s € area of

in a locality lie coverage ference) and the

acity is not adequate,

existing treatment cap N such a cage

y & new
CBMWTF may be allowed in such a locality in compliance to various
provisions notified under the Environment (Protection) Act, 1986, to cater
services only to such additiOr_lal Red strength of the HCFS located. As per
the above information the existing CBMWTF is treating and disposing the
bio medical waste generated from the bed strength exceeding by 6376 nos.
over 10,000 no. of beds from HCFs in Krishna District at present. The
capital of residual Andhra Pradesh came in this area, the number of
prospective hospitals and their bed strength would be more for future
consideration and in addition to that thcre are veterinary hospitals,
dispensaries, ayurvedic and homeopathic hospitals which are also

generates bio medical waste and that are not tied up with existing

CBMWTF.

The 2nd respondent admitted that on 22-03-2017, the Board has

extended the validity of Consent for Operation (CFO), Hazardous Waste

Authorization and Bio-Medicg| Waste Authorization Order to the petitioner

for a further period of 5§ (five) years i.e. upto 28-02-2022, under Section

25/26 of the Water (Prcvcntidl1 & Control of Pollution) Act, 1974 (herein

after called “Water Act”) ang Under gection 21 of the Air (Prevention &
§ Sccti

Control of Pollution) Act, ") and

1981 (herein after called “Air Act

Authorization under & Other Wastes

Rule~6 of the Hazardous

(Management & Transhoy , and BMW
Ndary les, 2016 a
' Movement) Rui€s

Authorization under Ryje : .
0 of the t te Management
¢ Bip Medical Waste

cS,

2016. It is not correct that tha 5 CBMWTF
ety

L ,perating the
ti as been OPt7*
_:\_Pr-ler has
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successfully. The Board officials inspected the pctitioncr's CBMWTF on

21.04.2016 and observed the following violations:

a.

The facility is loading discarded medicines into incinerator manually.

?\lo storage/treatment of BMW from HCFs iS observed d_u_ring t'he szl
in the facility. The facility is obtaining discarded mecitines e ven
and handling manually. These bags are stored gpeRibi TR

The venturi scrubber attached to incinerator i fotsin' operauon. fo wates
circulation in the scrubber.

. Two Burners attached to the incinerator are not in operation.

No log book of Incinerator /Autoclave/Shredder, diesel consumption, log
books of vehicles, Manifest copies, Daily register of BMW collected from
HCFs and route wise collection are ‘maintained/available at the facility.

No records are maintained regarding treated plastic waste disposed to

authorized recyclers.

The facility is yet to dispose incineration ash to TSDF. Ash stored in the
concrete pits is observed to be mixed with Scanned glass, syringes etc.,

The above mentioned violations are reviewed in the External advisor

committee (Task Force) meeting of A.P. Pollution Control Board on

25.06.2016 and the Board vide order dated 23.07.2016 issued the

following directions to the Petitioner:

a.

b.

C.

d.

The facility shall majntaip/autoclgve/shredder, daily diesel consumption,
log book of vehicles, manifest copies, daily register of BMW collected from
HCFS (HCF wise) and route wise collection and these records shall be

available in factory premises.

The facility shall not collect un-segregated Bio Medical Waste from the
HCFs.

The facility shall furnish the list of HCFs that arc not segregating bio
medical waste to EE, RO, Vijayawada within 1 month.

The CBMWTF shall submit action plan with specific time frames for
compliance of all conditions of CFO and BMW rules and incase of non
compliance of BMW Rules, Prosecution shall be launched against

CBMWTF.

It is submitted that, Ull NOW, no compjiance report on these

directions have been submitted by the operator, purther, the Board

officials inspected the petitioner's CBMyTR on 27.05.2017 and observed

the following violations:

a. The connection between the incineryy .

; .. dislocated
with opening in the stack. Stack and the ID fan 1S dislocate
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b. The industry Was :ned t
rooms. It was i@ NeTating the same in th
incinerator. . e INCin - 3

c. The facility is yet 10 qlsp%sobser\‘efir?:?): ash 1o the
stored in the concrete pis! Mixed with

TSDF. The ash is
glass, syringes etc.

i jolations ar, i
joned VIO € Treviewed jp the External
1 Al€rma

The above ment
advisory committee (Task Force) meeting of A.p. Pollution Contro] Board on
24.07.2017 and the Board vide order dt: 24.08.2017 jsqueq 1he following
directions:

The industry shall maintain records on source of Expired/discarded

a. :
medicines, quantity for sSU€am-wise and details of disposal. The
consolidated details shall be reported to RO, Vijavawada for everv 3
months. . . )

b. The industry shall ensure INCINEralor 1s operated at >1200°C while

disposing the Expired / discarded medicines as per the BMW Rules. 2016.
The compliance shall be reported to RO, Vijayawada as and when the
Expired/discarded medicines are disposed at the existing incinerator.

The industry shall fumnish performance evaluation of adequacy of the

existing air pollution control equipment for disposal of Expired/discarded

medicines in the existing incinerator within 3 months.

d. The industry shall industry shall immediately stop further disposal mode
of Incinerator ash at onsite landfill and they shall immediately dispose the
accumulated incinerator ash to TSDF, Visakhapatnam and shall report
compliance to RO, Vijayawada along with manifest copies.

e. The industry shall ensure continuous compliance of the conditions

stipulated in the CFO & HWA order.

f. The GPS system to the vehicles and Barcode system to the BMW collecting
bags shall be followed immediately.

Again, the facility operator has failed to submit the compliance

report on the directions issued by the Board, which clearly reflect the

failure on the part of the CBMWTF to effectively operate the facility

complying to the BMWM Rules, 2016’;
The specific contention of Lhe:;n-'. respondent in the counter is that,

since the petitioner is unable 1o ;55 te the CBMWTF plant to cater the

radius of 75 kms.

needs of more than 16,000 bed;;,;trenﬂth within
istreng

Permission for

at G.

nd ¥ : - s >
Therefore, the 2 mSPOndent Ssued ln-PnnClp!(

favour of the 4 respondent

er No.l /.—\PPCB/HO/UH-

t the present

establishment of second CBMW’I“F:‘ >

Konduru Mandal, Krishng D‘:' &
 iStrigg yide Lett
l\’;BM\\’;’ln~PﬁnCipie,’20]8,57i d

’7. '70 l Sy to mﬂ‘
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needs by HCFs in Krishng District and  such order of in-principle
permission would not confer any right on the 4" respondent to establish,
since no consent for establishment wag jssued by the 2nd respondent and
therefore, the petitioner having violated several directions issued by the 3rd
respondent/A.P. Pollution Control Board, approached this Court with

unclean hands and prayed for dismissal of the writ petition.

The 4t respondent/M/s. Hygiene Biomed Services, who obtained in-
principle permission to establish CBWTF admitted about the grant of in-
principle permission, while contending that the bed capacity in Krishna
District is more than 10,000 and the treatment capacity of the petitioner
CBWTF is not adequate and in those circumstances, to cater the needs of
HCFs, and to treat bio medical wastage, another CBWTF is required to be

established for collection and treatment of such waste to reduce adverse

effects within 48 hours, since the waste may pose a threat to human

health and environment, as such the petitioner is not entitled to claim any

relief in this petition due to his incapacity to treat bio medical waste for

more than 10,000 beds.

The 4" respondent/ M/s. Hygiene Biomed Services admitted about

obtaining Consent for Establishment of CBWTF by the petitioner, while

highlighting that the petitioner violated several guidelines to treat Pi°

aste for more than 10,000 beds within the radius of 75 kms: The

medical w
g respondent denied that the Present alleged bed strength is 11,938,

while contending that therc arc 617 numbers of private hospitals with @

ped strength of 16,376 excluding BEOVEINment hospitals and that there are

nber of beds uncovered by e existing CBMWTF and there

about 3888 nur

¢ of veterinary hospitals:

hospitals
are numbe¢ » dispensaries, dental
% b
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;- hospitals
ayurvedic and homeopathic nOSP Which Needeq ¢, be covereq d
Under

BMWM Rules, 2016.

li :
It is contended that, establishmeng of new biomedie

al disposal
facility will be based on the guidelines only ap4 itis spec;

fically stateq that
SPCB/PCC has to conduct gap analysis, with reference o coverage area of

the biomedical waste generation and also Projected big medical waste
generated over a period of- 10 years, adequacy of existing treatment
capacity of CBWTF in each coverage area of radius of 75 kmg and

obtaining such in-principle permission. It is also stated that, as per revised

guidelines for Common Biomedical Waste Treatment Facilities, in case,

number of beds is exceeding > 10,000 beds in a locality (i.e., coverage area
of the CBWTF under reference) and the existing treatment capacity is not
adequate, in such a case, a new CBWTF may be allowed in such a locality

in compliance to various provisions notified under the Environment

(Protection) Act, 1986, to Caler services only to such additional bed

strength of the HCFs located, Therefore, the “in-principle” permission
was granted to cater to the needs of the HUFs i.e. bed strength of 16,376
and therefore, the in—principle Permission cannot be said to be illegal and

contrary to any provisions of Jay, and prayed to dismiss the writ petition.

During hearing, learneq 06Unsel for the petitioner Sri Venkaiah

5 t
Naidu vehemently contendeq that in-principle permission was no
i

contemplated under any of tha : ns of the Bio-Medical Waste
prowsxo

to
Treatment Rules or the Pollyt; grant pcrmxssmn
10n CO t. Even to

ntrol Ac

' e
new establishment of CBMwr Ay analysis s required to b
* Certain gap
i

¢
conducted for te he needs of th

chnica] a rt
e COnOmlC viability to oSl

le
existing bed strength, But n 2 alleged in- prmcnp

8 ¥ hc
th?prcsenl case, !
5
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permission o
establis p
sh CBMWTF was jssucd without complying th
c

statutory re :
& quirements i
- S . ‘ . .
i.c. guidelines issuecd under the provisions of the

Pollution Cor
ntrol Ac
t and therefore, such in-principle permission is illegal

and prayed t
A 0 cancel tl
1¢ same

Whereas, learned S
, learned Standing Counsel appearing for Respondent Nos. 2

& 5 admittc
& d the re . .
¢ requirement to conduct gaP analysis and issue of in-

principle pc - : :
ple permission in favour of the 4% respondent to establish CBMWTF

at Loya Village ’
S illage, G.Konduru Mandal, Krishna District and also assured that

they will . :
Yy conduct gap analysis and other requirements before issuing

Conse -
nt for Establishment and Consent for Operation in favour of the 4th

respondent, strictly adhering to the rules and guidelines issued by the

authorities concerned.

Whereas, learned counsel for the 5t respondent opposed the petition

ner violated several directions issued by A.P.

on the ground that the petitio
376 bed

Pollution Control Board and unable to cater to the needs of 16
s of 75 kms i.e. operational area of the petitioner.

strength, within the radiu

he contingency to meet the immediate necessity t0

Taking into account of t

| waste as per rules, the 2nd respondent issued in-

dispose¢ of bio medica

n to establish CBMWTF at Loya Village G.Konduru

principle permissio

pistrict and that there is no illegality in granting such

Mandal, Krishna
pcrmission and pluccd reliance on the judgment of Division = ek o fiigh
Court of Judicature at l-lydcrabad in M/s. MCV Eco Systems V- state of

Andhra pradesh’ and requested Lo dismiss the writ petition

Lt S Ry

} W.l'.Nu.5'72() ol 2018 dated U7.()J.2()18
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Considering riv he Mmaterial gy

5 h allable on
record, the sole point that arises for consideration g

«Whether in-principle pcrmission is contemplqteq under any of
provisions of Pollution control Act or Bio Medijcq; Waste Manage
Rules, 2016. If so, whether such in-principie Permission is in sirice
adherence to the revised guidelines issued by the Quthorities. If not,

the order issued granting in-principle permission in Javour of the 4t
aside?”

the

ment

respondent is liable to be set-

POINT:

It is not in dispute that the 27 respondent issued in-principle
permission to the 4t respondent for the proposed establishment of
CBMWTF at Loya Village, G.Konduru Mandal, Krishna District. The
“in-principle’ permission issued by the 2% respondent on 07.02.2018
disclosed that a report from District Medical & Health Officer (DM & HO)
was called for by the authority and according to the report, there are 617
private hospitals with bed strength of 16,370 excluding government
hospitals and the existing common bio medical facility in Krishna District
is covering 752 HCFs with 12848 bed strength and there are about 3888
bed strength uncovered by the existing CBMWTF, besides, veterinary
hospitals, dispensaries, dental hospitals, ayurvedic and homeopathic
hospitals which need to be covereqg under the BMWA Rules. The very basis

for issue of in-principle pe & HO. The

rmission s the report of DM
paragraphs in the in-princip|e Permission are (otally inconsistent 10 one
ssi :
another and the in-principle D"-rmiss;' - oxtracted hereunder:
S1on 1S ONUs

“The District Megje

- i & HO) -
there are 617 Ng Al & Hequn Officet (DM

s 3 s with a Bed
strength of ¢ 3760 Pg\»mo Hnshfl‘llh ;\““Tmmem
Hospitals)* NOS (excluding
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At the same time, in (he third paragraph of the permission letter
dated 07.02.2018. it is specifically mentioned that the existing Common
Bio Medical Waste Treatmen; Facility (CBMWTE) in Krishna District s
covering 752 nos of Health Care Facilities (HCFs) With 12,848 bed strength
(as per the BMW annual report 2016 submitted 10 CPCB) and there are

about 3888 numbers of beds uncovered by the existing CBMWTE.

When the existing CBMWTF is being run by this petitioner is
covering 752 numbers of Health Care Facilities, irrespective of the bed
strength, the question of finding 16,376 in 617 Helath Care Facilities is

totally inconsistent.

Even according to the letter addressed by the Environmental
Engineer, Andhra Pradesh Pollution Control Board, Regional Office,
Vijayawada to the Member Secretary, A.P. Pollution Control Board,
Hyderabad dated 24.06.2017, the present existing unit being run by the
4 respondent by name M/s Hygiene Biomed Services is located at
Dharmavarapadu Thanda Village, Jaggaiahpet Mandal, Krishna District to
cater the needs of treatment and disposal of Bio medical Waste generated
from Health Care Establishments and it is located at a radial distance of
about 48 kms from the proposed site. It is also communicated in the letter
that, as per the information available with the office, 752 nos of HCEs
(Govt. — 25 nos. & Private - 727 nos) arc existing in Krishna District and
the total bed strength of HCES is 12848 numbers (Private - 10772 nos &
Govt. — 2076 nos). Further, as per the list of HCEs furnished by Distric
Medical Health Officer (DMHO) SUbmitieq a1550 with the application:
(here are 617 nos of private hOSPilal'Sv With total bed strength of Ly
(excluding Government Hospitals) and _ﬁlc list is verificd and observed that

58 nos of HCEs with bed strengiy Of 4438 are rcpcatcd/closed and
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Environment, Forest ¢ nt of new
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a locality (i.e.

existi .
coverage arca of tl Xisting treatment

in such & €as¢, a new CRwp |,

capacity is not adequatc, ay be allowed in
< A A "

i s 5 18 ]
such locality in compliance to VATOUS provisiong notified under the

1986, to cater services only

Environment (Pmtoclion) Act, to such
additional bed strength of the HCFs located. Even according to the office
records of the Environmental Engineer in Krishng District, the total bed
strength of Health care establishments is 12848 numbers which is
exceeded only by 2848 numbers over 10,000 numbers of beds and the

viability for establishment of new/another is to be examined.

When the Environmental Engineer himself certified that the report of
DMHO is not based on the correct information and 50 HCFs were
repeated/closed as per the list submitted by him, the real HCFs and bed
strength is to be examined in detail and at the same time, the other
establishments like veterinary hospitals and other hospitals are to be
covered by BMW Rules is also to be examined and decide the total bed
strength of HCFs for treatment by the existing CBMWTF, afresh, in view of

the inconsistency in the reports by various departments.

g »dical Waste
As per the revised guidelineS for Common Bio-Medical

T 1 P i Control
reatment and Disposal Facilities 'issued by Central ollution

atment and
Board dated 21.12.2016, the meaning of dical waste treatme

“biO'mC l
T , : > io-medica
disposal facility” is any facility Wherein, treatment, disposal of bi
n

to earried
A ns renosal is carrie
waste or processes Incidentq] t t and dispos
0 Such treatment &

out, and includes common big

Me G
S > acilities anc
C ste treatime nt fa
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“operator of ¢ : T IO
T of a common bio-medical wastc treatment facility” means a

person who owns - . i
ns or controls a Common Bio-Mcdxcal Waste Trecatment and

Disposal Facility .
posal Facility (CBWTF) for the collection. reception, storage, transport,

treaume 1S : 2
ent, disposal or any other form of handling of bio-medical waste.

The Bilo-medical Waste Management Rules, 2016 (hereafter referred

as BMWNM Rules) restricts occupier for establishment of on-site or captive

bio-medical waste treatment and disposal facility, if a service of common

bio- medical waste treatment and disposal facility is available within a

distance of seventy-five kilometer, as installation of individual treatment

facility by health care facility (HCF) requires comparatively high capital

investment. In addition, it requires separate dedicated and trained skilled

manpower and infrastructure development for proper operation and

ment systems. The concept of CBWTF is not only

maintenance of treat

s but also prevents proliferation of treatment

addresses such problem

technologies In & particular town or city. In turn, it reduces the monitoring
pressure on regulatory agencies. By running the treatment equipment at
CBWTF to its full capacity, the cost of treatment of per kilogram bio-
medical waste gcts significantly reduced. Its considerable advantages have
made CBWTF popular and proven concept in most part of the world. The

ired to set-up, based on the heed for ensuring

CBWTF are¢ also requ
environmentally sound managemenl of bio-medical waste keeping in view
the techno-cconomic feasibility and_"iablc operation of the facility with
minimal impact on human health and environment. Thus, the reason for
establishment of CBWTF is only 1€ reduce pollution impact on human life.
Therefore, the authorities are bound,‘_b}' the guidelines
Central Pollution control Board a"ﬁ, with a view to issu¢ com
guidelines, earlier guidclincs were reﬁséq
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..nosal TFacilities s
and DisPOS’ ilities issued by Central |

Y- Lentral Pollutio

‘ n

- deals with Criteri
12,2016 s with Criteria for development of
f a

aste Tre: ent ¢ i
| Was atment and Disposal Facility for a

Jowing are the criteria or steps that should b
s that should be

y new CBWTF.

hority under_the BMWM Rules, 2016 fie. S

pollution Control Board (SPCB) in the reSPCCtive’ vl «;-H tate
Control Committce (F.’CC) in the respective Unionr T(;ru':lon
Administration) i required to prepare an inventory or reviewn“ gg
regard to the bio-medical waste generation at least once in five Ve;rs
in the coverage areas of the existing bio-medical waste treatment
and disposal facility. The prescribed authority is also required to
extrapolate the coverage-area wise bio-medical waste generation for

the next ten years.
SPCB/PCC is required to €0

prescribed Aut

nduct gap analysis w.rito coverage area

of the bio-medical waste generation and also projected over a period
of next ten years, adequacy of existing treatment capacity of the
CBWTF in each coverage area of radius 75 KM, as given in

Annexure-I.

All the SPCBs and PCCs shall conduct the gap analysis and based

on the gap analysis, action plan for development of new CBWTFS is
& CC & CPCB

re_quired to be prepared and submitted to MoEF
within six months' time. In case of states/UTS, where no CBWTF is

available, in such a case, SpCB/PCC being prescribed authority

under the BMWM Rules is required to submit the detailed proposal
the respective State

to MoEF & CC/MOH & FW through ‘
Government or UT Administration. Also, the option of forming
association by the group of heath care facilities (HCFS) to develoP
their own CBWTF also be encouraged following these guideline. In
case, any COVErage area requires additional reatment apacity "
such a case, action may be initiated by the prcscribcd authgru_v for
allowing a new CBWTF in that 10€ ity without interfgngg ::g
coverage area of the existi WTF and beds covered O
existing CBWTF, EHBUNE cB

a, which require additional

SPCB/PCC shall identif
rage are
treatment facility andygge co;/te mg the notict of the
department in the busine ng Jlocati of land assig”
'respectwe State Governm e:f oar : .
in the b.u‘smess.allocation of land assign "
for providing suitable sita'iy the idenliﬁed coverage a pority (i€
up of 2 CBWTF, in consi in t i the rcscrlbcd auth i st
SPF:B/'PCC), other Stals{u“auon mn in accordﬂnce wit
guidelines issued by Cpcgh;)]d;rfimi 0
LB fro

Alternately, a CBWTF ma. e 3
e I'F ma 3 ]owed to ;
Jand procured by an Cnmt?y also brendl o ardance with th
feprency
Allocation

criteria suggested y;
iteria suggested u“derme . uidcli”"s' . ec alloc
The SPCB/PCC or conete g B ¢ in the DU ess & or
. N partmen sovernme?
de land assignment in?{n‘:d dcpdrl.lti\'c stat¢ (,mu; , propon€?*®
ministration may s%lgg{‘:he respect®S orest fro™

for development of pec, irx ression © =
of new oy (5 " ™ e

time: 4
] c%lablishcd on a
e Jocation

b




56

PHACLP R vy
21 Lad gl 15 o7 ity

Upon allocation of
to take nccessary
(Protcction) Act,

accordance

site to the proponent, the Ereponem IS required

approvaly as required under the Environmer,
1986 for development of the new CBWTF
With these guidelines.

f) In the abscnce of expression of interest by any proponent th..

SPCB/PCC shal insist health care facilitics to fm:m association zng
to develop its own CBWTF in line with these guidelines or
captive treatment fa
generated bio-m

to have
cilitics for ensuring treatment and dispoqa) gf
edical waste as stipulated under the BMWM Rujey

2016.
g) In case of any regulatory action including closure of zny
CBWTF is incvitapte. o1, respective SPCB/PCC may tak

under the BMwM Rules including for making alternate arrangemen;
10 ensure safe disposal of the bio-medical waste generated from
member health care facilities of such default CBWTF through
CBWTF located nearby,

h) In case of hil
with

Yy areas considering the geography, only one CEWTF

adequate treatment capacity may be developed covering
ed

atieast
two districts to cater treatment services to the HCFs loczared in
respective Districts. The selection and allocation of site etc_ 55, uld
be done as per the criteria suggested under these guidelines Tr-
treatment charges to be prescribed by the respective SPCB/PCC in
consultation with the State Advisory Committee.

In view of the guidelines extracted above, and as admitted &y

Respondent Nos. 2 & 4, as to the requirement to conduct gap anzlysis zan4

based on economic feasibility and viable operational facility and issue of

Consent for Establishment by the authorities of A.P. Pollution Control

Board and later, issue of Consent for Establishment zafter its

cstablishment, strictly adhering to the revised guidelines issued by the

Central Pollution Control Board.

Turning to the present facts of the case, except calling for report

from the District Medical & Hcalth Officer, pgo gap analysis as

contemplated under revised guidelineg are extracted above was not

undertaken by the 2nd respondent and there ig any amount of discrepancy

onal

with regard to bed strength in HCFs jn Krishng District i.e. operatl

e

arca of the petitioner. The conflict between the report of Environmenta
Engincer who is a competent authorityianyg o oo o 10, Krishna

e . ¢ 2nd o
District was not resolved by th f€spondent. Morcover, as per the
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qeer, there i R
report of Environmental Engif IS Tepetition of 50 fopy in the DM

as per the recorq avajl

’ Creas .
put wh able in the office of

tion control Board, the total

& HOs report,

Andhra Pradesh Pollu bed strength is

5 the authorities have o examine (h
‘ c

different. Thereforc, firstl total bed

arca of 4" respondc

strength in the opcratioﬂal Nt HCFs 1o be included i.e.

. " : ries, de :
veterinary hospitals, dispensarits, ntal hospitals, ayurvedic and

-Medical Waste Management Rules and

homeopathic hospitals under Bio
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Finally, the Division Bench concluded that, the views expressed by
the board would relate only to the site, where the unit is sought to be
located, in terms of Rule 17(2) of the 2016 Rules, and shall not be
construed either as grant of, or refusal to grant, consent for establishment

of the unit as it is only if, and after, the State Level Impact Assessment

Authority gives its approval for prior environmental clearance. Therefore, it

is difficult to accept the contention of the learned counsel for the

respondent No.4 that the “in-principle” permission is acceptance of the

proposed site for setting up such facility of CBMWTF. Therefore, the report

was not based on revised guidelines issued by Central Pollution Control

Board in 2016. Even according to the judgment, it is only for identification

of site, but not exact approval and it can neither be treated as an approval

ting the 4t respondent to establish CBMWTF at a particular place
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t. Even according to Guideline No.6 of
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as follows:

e rcprcsentb‘ a
n CBWTF and
ee of impact
s may be
basis:

“Location criteria

the contex
dista

t of these guidelines, buffer zon
nce betwee;ll the source of pollution i
llowing the principle that the degr
e eptor - 1 .
lr,lsucec- {)vith increased distance. The following parameter
= nsidéred for ascertaining Puffer distance on case-10-cas¢ 8
co ; ' 2
(i) otential for spread of infection from wastes store
in the prcmlses,

(i) applicable standards for pollution ©

relative cffiCiency of the existing in
cmisslon control SyStCmS'

emission from

In )
separatlon

and the

ontrol
‘ tors an

cinera

Ol}?““a] of fugitive dust
incinerators,.

potcnU"‘l for discharge of wastewater
the potential for odour production,

the potential for noise pollution,

(iii)

(iv)
(v)
(vi)



24

HAC,1 4, MSM s

we 11250 2018

> isk pose
i) G TIeas pt scd to humap healyy
exposure to €missiong from CAth ang g

; afety dye t
: nci HUC to
the risk of firgy aid Nerator,

(viii)
X Significance of the .
N) ¢

5 ash and fly agh,

As far as possible, the CBWTE ghq) ar o
operation in order to ml.nlml.?‘e the tra_nsportation ci;s‘mo ”s area of
collection, thus enhancn}lqg e Op?ra'tlonal ﬂﬂxibilily‘ ;?CL l;n waste
ensuring compliance to.[ ';"’ time limijt for treatmen; '1‘n?1 ‘g(] as for
bio-medical waste as Stlpl_l ated under the BMwm RU(]cg ; l""POs‘:xl of
48 hours). Alsd, tiglloggtion of the CByp gp o 1 RU! A
to the CRZ Norms. and  other Provisiong notified ugnl f>rm1ty
Environment (Protection) Act, 1986, Tp, location gha| = dc(c;(g dthg
consultation with' the State Pollytjg, Control Boar (qP(é‘:Bm
Pollution Control Committee (PCcy, € location ("'ilclria r)/
development of a CBWTF are as follows: - or

a) A CBWTF shall preferably pe developed in 4 —
industrial area without any requirement of byffer 2606 for)

b) A CBWTF can be located at g place reasonably far away
from notified residential ang sensitive areas and should
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availability of such a land, the buffer zone distance from the
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of best available technologies (BAT) by the proponent of
CBWTF; (ii) prescribing stringent standards for operation of
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